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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

0.A.N0.1665/1997.

Date of decision: 16th December,1997.

Between:

G.Anjaneya Swamy. 7 .o Applicant.

And

1. The Regional Director, Employees'

State Insurance Corporation, 5=9-23,
Hill Fort Road, Adarshnagar, Hyderabad. 500 063,

2. The Director of Administration,

“ Presently Addl., Commissioner of Admn.)
Employees' State Insurance Corporation,
Kotla Road, Kew Delhi 110 002, Respondents.

Counsel for the applicant: Sri S.Ramakrishna Rao.

Counsel for the respondents:Srifxt N,R, Devaraj.

JUDGMENT .

(per’an'ble Sri R.Rangarajan,Member (A).

Heard Sri S.Ramakrishna Rao for the applicant

and sri N.R.Devara] for respondents.

'

The applicant while working as Head Clerk was
¢

reverted to the post of L,D.C tas pﬁnishmenﬁj"

by an Order dztem® No.52-C/14/14/69/93-Estt-1 dated 12.9,1997

(Annexure IIIf. He challénged that reversion order by

£i1ing O.A.1647/97. That O.A., was disposed of by: .

order dated 12-12-1997. It was directed 'in the Judgment

that the appeal of the applicant may be considered without

.
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taking note of the designation given by the applicant
in his appeal and g two months time was given for dis-

possl of the appeal.

In the mean time it is stated ghat the
applicant who is occupying Quarter No. Type C-=7/4
that éuarter. . '
was asked to vacate{m- Thatorder iS .challenged in this

OOIA.

This O.A., has been filed praying for a
direction to the respendents to'suspend the impugned:
order datéd-2-12-1997 (Annexure I to the_O.A.i wﬁereby
he was asked to vacate the Quarter No.E}?/g occupied

by him failing which legal action for evietion will

be started. : - }'m

b

The learned counsel for the éppliéent ﬁoe
submits that the appeal is still pending and only after
that appeal is disposed of he may be agged to Vacate
the Quarter occupied by him presently and that no

eviction proceedings should be started before his appeal -4

is disposed of finally.

I heard the learned counsel for the respondehts

also .

In the fesult the following direction 4 -~ 5

given at the.admission‘stage itself,
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Cc.C.by 18,12.1997,

(B.O)

Loz

i
s 3
The applicant should bé allowed to continue in
the Quarter Type C=7/4 till such time his appeal
7
is disposed of as directed in o.A,No.1647/97
4 g - . AL t .
dated 12-12-19974"‘“’“07 "““"ﬁ’t : T
The 0.A., is disposed of with the above directions.
No costs.
m//i
R.RANGARAJAN, |
Member (A)
Dates 16=12-1997,
Dictated in open Court. dﬁ)(?q |
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0A%1665/97

Copy to:=- i
% The Regional Diractor;;Emplayaea State Insurahge Corporation,

arr

5=-9«23, Hill Fort Road, Adarshnagar, Hyderabadyd
The Director of Administration, Presently AddliCommissioner of

Admn) Employees® State Insurance Corporation, Kotla Road,
New Delhiiy)

One copy to ﬂr% S%%Qmakrighna Rao, nﬁvﬁcata; Cﬂfﬁ; Hydﬁ
Bne copy to Mri NiRiDevaraj, Sc¥CGscs, CATY, Hyd|
One copy DIRE(A), CATH, Hyd?d

One duplica%e%
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